
central ADMlNISTRATi'/E TRIBUNAL
PRINCIPAL Bench

OA No. 3060/7i004
MA 2573/2004

Mew DeDii this the 11" day of AiigusS, 2005

Hoii'bk Mts. Meew. Ciiiilbbw, Member (J)

1. a»Moci Chancl,S/0 Sliii Gobi Chmid,
Ex-Casual Labourer,
/'lir Force Station, uadii,
G'h£iziabad.

2. Onii Cliand
S/0 SliiiGokui CliEoid,
Ex-Ciwaal Labour,
All Force Station, Dadd, Gliaziabad

(Bv Advocate SliriK.N.R.Piliay )

VERSUS

..Appncaii-ts

1. Uiiioii of India,
Tln-ough Air HeadquEiiteis, ^
(Air Officer AdnTLiiistTation),

.New Delhi.

2. The Coimiiaiidiiig Officer,
Air Force Statioii, Dadn,
Gliaziabad. ..Respondeiiis

(B)/ Advocate SliriN.S. Daltii)

ORDER (ORAL)

By this OA, applicants have sought the foMowing lehets:

"(i) direct the respondents to workout the anears d.iie to
takiny, into accomit the iricreiiients due to them for uie penoa



2.

to Marcli,20G2 as per llie Sdieme for grffiit of Tenipoiaij/ status at
Aiuiexuic A.l said tJie Trsispoit Aiiowaaict due Lo llieiTi ironi
1.4.1998 as per tlie DOP&T Office McmorandiBTi Ho.490i4/3/97-Kslt
( C ) diited 1.4.1998 at Aimexiue AJI and mxange ibr early paysnem;

ii) direct the respondents to re-engage t'ae appiicants as casual
laboi/ieis in preference to iiesliers like Ciialiir\'edi tmu. Siimiy wliom
they have since engaged;

ill) direct the respondents lo worko'ut tlie appiicaiUs' lights for
regii].arization iii the bigger mdt -vvhicli lias regiikr posts, uiider wiiicli
unit the Air Force Station at Dadii comes, subject to svaiiability of
regular vacancies and their eligibility iii the mater as per rules cuid
iiisiruciions as drrected by ilie Hoii' ble fn-Dunal in the
iu-dgement/oidei at Aiin.exi?xe A.IIl;

iv ) any other relief wliich the Ron'ble Tnbunaj. deems Bt aiid proper
in the circumstances of the case".

2. Today when the matter was called out, counsel for respondents

Submitted lhat arretirs have since been paid to the applicants. The payment

receipts have also been ssnnexed as Amiexure F with, tiie counter atnaavit,

which shows that Shii Moolchand and Oimciiana have received cheques

dated28.3.2005 for Rs. 24447/- andRs. 18616/-, respectively. Therefore, the

first reliefhas already been given to the applicsiits.

3. As far as the applicants' 2"" relief is coneenied, ih&y should, be re

engaged in preference to freshers like Chaluivedi and Suimy. Respondents

have stated categorically in response to Para 4.7 that they have not ejirpioyed

any such outsider and fresher. In any case, counsel for respondents drew my

attention to order dated 3.5.2002 passed ni OA TV.Sierem also
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applicants lia\€li soiigiit dii-ections for contiiiiimg, llie applicants in sermce in

preference to juniors and fresliers, iiicliicliiig contract employees but after

hearing both the paitiss, it was held if respondents have decided as apolicy

matter to award external consen^aiicy work wliich has been done by those^

who were engaged as casual labour earlier, be handed over to private

contractors and the same hss been done, the Tribmral camiot issue directions

that the same be reversed and the appiicants be continued hi the said job.

However, it was dhected th^ hi case applicants tire able to prove that the job

winch v/as performed by them was not a conser\mncy job, but one hioffice,

per&nned by a group 'D'staff, then case for re-engagenient may be

considered m preference to outsiders aid freshers. In view oi these

directions given by the Tribmial aheadx', counsel for respondents, fair!]/

stated that as and when there is need to engage casual iabonxf.-,' in the oflice

they shah consider the apphcmits as yv eH. In ^.dew of the submissions made

by the comisel for respondents, notliing farther siirxdves hi this OA.

^ccordhigly, OA is dismissed as havmg become hifractnoiis.

sk

( Mrs, Meera Clshifeber)
Member (J)


